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Wild Life (Stock Declaration) Rules,
1974,

[Placed in Library. See No. LT 8961/
75 for i and iil.

I.Annual Report and Auditeq Ac-
counts 1972-73 of the Salar Jung
Museum Board Hyderabad,

II. The Indian Museum Recruitment
(Second Amendment) Rules, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVj: Sir, I beg to lay on
the Table—

I. A copy (in English and Hindi)
of the Annual Report and Audited
Accounts of the Salar Jung Museum
Board, Hyderabad, for the year
1972-73,.

[Placed in Library. See No. LT 8963/
757.

II. A copy (in English ang Hindi)
of the Department of Culture Noti-
fication G.S.R. No. 1335, dated the
14th December, 1974, publishing the
Indiap Museum Recruitment (Second
Amendmenty Rules, 1974, under
sub-section (3) of section 15A of

the Indian Museum Act, 1910.
[Placed in Library. See No. LT
8965/75]

REFERENCE TO SUPPLY OF COAL
FOR THE RAILWAYS

DR. RAMKRIPAL SINHA (Bihar):
Sir, the Railways have coal only for
three days. It ig a very serious pro-
blem. There is a Call Attention
Notice. You have rejected it. It is
a very serioug subject.

MR. CHAIRMAN: Let it be. But
we have not allowed it.

CALLING ATITENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
Recent disturbances ip the Jama
Masjid area, Delhi resulting in loss of
life and property
SHRI MOHAMMAD YUNUS
SALEEM (Andhra ©Pradesh): Mr.
Chairman, T beg to call the attention
of the Minister of Home Affairs to
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the recent disturbances in' the Jama
Masjid area, Delhi, resulting in loss
of life and property.

THE MINISTER OF STATE IN
THE MINISTRY OF HCME AFFAIRS
(SHRI OM MEHTA): Mr. Chairman,
Sir, It is 3 matter of deep concern and
sorrow that 12 persons lost their lives
and a number of persong were injured
in the disturbances which occurred
in the Jama Masjid area on February
2, 1975 and on February 14, 1975.

On 2nd when the Zonal Advisory
Committee of the DWB wag holding a
meeting presided over by Shri Shah
Nawaz Khan, Minister for Wakfs, it
was disturbed around 1030 am. by
Shri Abdullah Bukhari and a large
number of his supporters. They broke
into the building. broke up the fur-
niture and tried to set fire to the
Shamiana. A determined attempt was
made to rush towards Shri Shah Nawaz
Khan who went into an adjoining
room, It wag in these circumstances
that Shri Bukhari along with §7
othergs was arrested. Some members
of the crowd managed to escape, rush-
ed towards Jama Masjid and set afloat
rumourg that Shri Abdullah Bukhari
had been shot by the Police. Public
exhortations were made that the peo-
ple should take revenge against the
police. Soon a large mob collected
around Jama Masjid, surrounded the
Police Post, set fire to 5 police van and
smashed the doors of the Police Post.
Attempts were also made to set fire
to the building. Soda Water bottles,
brick-batg and acid bulbs wera thrown
into the Police Post. The situation
further deteriorated at the junction of
Chawrt Bazar and Jama Masjid where
the mob set fire to a DTC bus and to
some shops in the western side of the
mosque. Large scale rioting occurred
in the area on the western, southern
and porthern sideg of the mosque.
The police were subjected to heavy
brick batting and gun fire from house
tops. When tear gas and lathi charge
proved ineffective, police opened fire
and brought the situation under con-
trol by 1 p. M. It is a matter of grief
that nine lives were lost, gut of whom
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two were victims of arsom and the
remaining six died of bullet injuries
including one from a 12 bore gun. 91
persong including 66 policemen be-
sides the SP (Central), ADM(Central)
and Addl SP (Central) and the SDM,
Darya Ganj had received injuries.
Three police vehicles, one DTC bus,
4 private cars, a large number of
cycles and 23 shops are reported to
have been damaged in the riots. Five
cases of rioting, attempt to murder
and arson etc. were registered.

Curfew wag clamped in the entire
affected area from 12.15 p.m, on 2-2-75
to 7.00 AM. on 4-2-75 Night curfew
was imposed in Sadar Bazar and cer-
tain other semsitive areas as a pre-
cautionary measure. Curfew in the
affected areas was relaxed from 9.00
aM. to 11,00 aM. and 4.00 P.M. to
6.00 p.M. on 5th and 6th February.
On Friday, the 7th, it was relaxed
from 8.00 A, M, to 1000 a.m. 1230
PM, to 230 P.M. and 4900 pM. to
6.00 p, M to enable attendance at
Friday prayer in Jama Masjid.

On 7th February some sections of
the crowd while returning from
prayers at Jama Masjid demonstrated
before the police force, went round
in procession and indulged in stone-
throwing at a few places, Attempts
were also made to gnatch rifles from
a couple of constables. Two police-
men were injured.

On 8th February curfew was conti-
nued with relaxation from 8.00 A.M.
to 10.00 A. M, and 4.00 to 6.00 p. M.
On 9th anqg 10th February jt{ was relax-
ed between 8.00 A.M. and 12.00 Noow
and between 3.00 r.v, and 6.00 r.M.
in areas around Jama Masjid ang in
the rest of the affected areas curfew
was continued only from 10.00 P. m, to
6.00 A. M, From 11th February on-
wardg curfew was imposed only from
6.00 p.M, to 8.00 A.M,

At about 1.30 2. 1, on the 14th
February about 800 persons returning
from the prayers started brickbatting
at the police Post at Jama Masjid and
also hurled crackers at the police.
Despite Tepeated appeals from the
police to disperse, the mob continued
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to be violent and brick-batting was
intensified. A gection of the mob also
indulged in arson. Police had to fire
tear gas ghells at different places to
disperse the mob. Seven persons who
got trapped in a restaurant set on fire
by miscreants and received burn in-
juries. They were rescued by the
police and Fire Brigade had removed
to a nearby hospital. Three persons
have guccumbed to their injuries. The
fire was brought under control imme-
diately but in the meanwhile three
shopsz had sufferred damage. 28 police-
men jncluding one DSP were injured
owing to brick-batting. The condi-
tion of six ig reported to be serious.
Roung the Clock curfew was reim-
posed from 2.30 p. M, on the i4th to
be in force till 12.00 NooN on the 18th
February, It was relaxed from 3.00
P, M, to 5.00 p, M. on 16th and 800
AM, to 10.00 AM. and 4.00 P
to 6.00 oM. on 17Tth and 18th Febru-
ary. 68 persons have been arrested
in connection with the day’s incidents.
Police patrolling in the area continues.
681 persons have so far been arrested.

An gmount of Rs. 88,000 has been
sanctioned towards vrelief of the
families of the deceased and seriously
injured persons (@ Rs. 5,000 per
family of deceased and Rs. 1,000 per
injured). Rs. 59,000 have so far been
disbursed. The remaining persons
who have been sanctioned relief have
vet to come to receive the amount.

Several eminent leaders of Delhi in-
cluding Shri Khurshed Ahmed Khan
Member Parliament, Shri Mir Mustaq
Ahmed, Chairman, Delhi Metropolitan
Council, Pir Zamin Nizami., Sahebzada
Mustahasin Farooqui, Prof. Moham-
med Hussain, Vice-Chancellor of Jamia
Millia and the Chairman Delhi Wakf
Board have persuaded Delthi Wakf
Board and Shri Abdullah Bukhari to
refer their dispute to arbitration by
Shri Mohammed Shafi Qureshi, Minis-
ter of State for Railways. Shri
Qureshi hag also agreed to arbitrate.

Shri Abdullah Bukhari has expres-
sed his anguish at the serious and un-
pleasant incidents which took place on
2nd February and thereafter and has
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[Shri Om Mehta] ¢
given an assurance that he would co-
operate with the authorities in restor-
ing normalcy and miantaining peace
in the area. Shri Bukhari has been
released from detention,

I appeal to the Hon’ble Members of
the House and leaders of public op-
inion to cooperate in promoting an
atmosphere of cordiality, understand-
ing a'nd peace.

_«;rfn(‘:« T P oLl
SHRI MOHAMMAD YUNUS
SALEEM: Mr. Chairman, Sir, this un-
fortunate. incident which took place on
the 2nd February, 1975 has got two
aspects; firstly, the question of Mr.
Abdullah Bukhari to be appointed the
Imam of Jama Masjid. Sir, this is a
dispute between the Delhi Muslim
Wakf Board and Mr. Abduliah Bukh-
ari and hig father. Therefore, we are
not much concerned with that dispute,
I am glad to hear that my friend. Mr.
Qureshi has agreed to arbitrate bet-
ween the Wakf Board and Mr. Abdul-
lah Bukhari and we hope that good
result would comt out. But, Sir go far
as the unfortunate incident which took
place on the 2nd February, 1975 is
concerned, it has got very serious re-
percussions. It iz not an incident
which took place all of a sudden. It
was reported in the press and it was
known to people that Mr. Ahdullah
Bukhari was making furious, pro-
vocative speecheg in the mosqu at
the time of prayers. On the 2nd Feb-
ruary when this incident took place,
in Bachchon ka ghar, which is situat-
ed in Darya Ganj about three furlongs
from the Jama Masjid, as has been
stated by the hon. Minister, Gen. Shah
Nawaz Khan was to preside over a
function to inaugurate the working of
the Zonal Committee of the Muslim
Wakf Board. Sir, it has come in the
papers that on that day from
7 O'Clock in the morning, furious
speeches were made on the loud-
speaker from the mosque, provoking
the people and jnducing them to go in
a procession to Bachchon ka Ghar
from Jama Masjid which, gs I said, is
three of four furlongg from Jama

v
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Masjid. When breach of peace was ap-
prehended, when threatening letters
Were received by the Wak! Board and
when the conduct of the supporters of
the Imam was suspicious, I want to
know from the Minister why no action
wag taken to stop the procession, the
rowdy procession which was shouting
slogans like “Gen. Shah Nawaz mur-
dabad” and so on and so forth?
When the procession starts from Jama
it hag to pass through the
main road to reach Bachchon ka
Ghar. Sir, 1 still feel that if the pro-
cession had been stopped there when
it became rowdy and they were rais-
ing objectioable glogans, the incident
could have been avoided. What hap-
pened?

[MR, DEPUTY CHAIRMAN in the
Chair]. .
When this procession led by Imam
Abdullah reached Bachchon ka Ghar,
the jron gate of Bachchon ka Ghar
wag lacked. And the members of this
mob, of this unlawful assembly, forci-
bly, broke the iron gate and entered
the compound of Bachchon ka Ghar.
Sir, it has been reported, and it is ad-
mitted by the Minister himgelf, that
police was already posted there be-
cause there wag apprehension of bre-
ach of peace. The police did not take
any action, In spite of the fact that
the iron gate was broken no action
was taken. These people were permit-
ted to enter the compound foreibly.
They . smashed the Shamiana and
broke the furniture belonging to the
orphanage with the result that at the
instance of certain persons, Gen. Shah
Nawas Khan had to take shelter in an
adjoining room. And the doors of the

room were broken and damaged.

A

Then, of cource, the Imam and
others were arrested. From the
Bachom ka Ghar these peaple wens
back to Jama Masjid and started
making provocative speeches stating
that the Imam had been arrested and
he had been badly beaten by the
Police in order to provoke the people.
I want to know from the hon
Minister why action was not taken
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and why these people were not stop-
ped whep they were proceeding to-
wards Jama Masjid from Bachon Ka
Ghar and why section 144 wag not
imposed and why they had not been
declared as members belonging to un-
lawful assembly when their behaviour
wag objectionable and unlawful.

R

I have myself visited the spot and I
8aw marks of several bullets at the
gate of Jama Masjid where people
have been arresteg and killed, Many
innocent people whg were not taking
part and who were only sitting in
their houses or carrying on their nor-
mal business were killed. A girl stu-
dent who belonged to the Delhi Col-
lege and who was about 14 or 15 years
was gitting in her house. She was shot
by the Police. If people whose beha-
viour was objectionable and who were
rowdies and unlawful were fired upon
by the Police. I can understand that,
because then there would have been
some justification for that, But what
was the justification for killing
people who were in the lanes and who
were in their houses and who were
innocent? 1 would like to ask the hon.
Minister what was the justification
for killing peaceful people? Then, as
has been stated by the Minister at
the western side of Jama Masjid ad-
jacent to the mosque, 20 shops, except
one, all belonging to Muslims have
been totally burnt down. This is un-
imaginable. Members of the Muslim
community setting fire to  the
shops adjacent to the mosque
deliberately and  damaging  the
mosque  building—this js unima-
ginable. I want to know from
the hon. Minister whether he has got
any information that some other mis-
chief-mongers had a hand in the burn-
ing of these shops. This fact hag not
only been reported in several news-
papers, but certain suggestions have
also been given. I now read a quota-
tion from the SECULAR DEMO-
CRACY which is edited by Mrs. Subh-
dra Joshi, who ig a Member of Parlia-
ment. Thig is very significant and I
want to know from the Minister what
action has been taken by the Home
Minister and what is the progress ol

¥

-~

[18 FEB, 1873}

¥ o matter of 146
urgent public importance

the inquiry in this regard. This is the

quotation:

Not to be left behind, the RSS
cadres attempted to fish in the trou-
bled waters. Though prompt police
action avoided a communa] flareup,
the authorities are baffled by the
fact that some shops owned by Mus-
lims located behind Jama Masjid,
facing Chawri Bazaar were mysteri-
ously burnt down, A Jan Sangh
Municipal Councillor is alleged to
have not only stopped the Fire
Brigade from reaching the scene,
but goaded miscreants to indulge In
incendiarism. Incidentally, a meet-
ing of RSS cadres was under way on
February 2 morning in the nearby
Charkhewalan.

This is a very serious allegation
which has appeared in this maga-
zine. I would like to know from the
Minister what is the result of the
inquiry. If no inquiry has been made
why it was not made?

When I visited this spot and en-
tered the mosque, I saw to my sur-
prise that several members belong-
ing to the Jan Sangh were sitting
along with the son of the Imam and
conspiring together. I saw Shri
Kanwarlal Gupta and Shri Anwar
Dehlvi, What was the conspiracy
going on inside the mosque? What
business had they there? This is a
very serious matter. What happened
there? What happened on the 14th?
Certain communal organisations,
taking advantage of the situation, Sir,
were distributing black boards to the
people and persuaded them to go to
the mosque under the pretext of
offering prayers and provoked the
people there with the result that the
Jamia Hotel, which belonged to a
Muslim, wasg burnt, Sir, two innocent
persons who had taken shelter in
that hotel were also burnt to ashes.
Sir, this hotel belonged to a Muxslim,
Sir, 1 want a clarification on these
points, ST

Sir, I want to quote one more line
from the same magazine to which I
want to draw the attention of the
honourable Minjster,
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MR. DEPUTY CHAIRMAN: No.
Mr. Saleem, you will have to wind
wp now,

SHRI RABI RAY (Orissa): Sir,
how much time will he take?

SHRI MOHAMMAD YUNUS
SALEEM: Before these incidents took
place, provocative and objectionable
articles were being published in the
organs belonging to different com-
munal organisations and the Govern-
ment was sleeping over them with-
out taking any action at all. Sir, I
am quoting from the same magazine

. e e

MR, DEPUTY CHAIRMAN: Mr.
Saleem, you will have to wind up.

SHRI MOHAMMAD YUNUS SA-
LEEM: I will finish in a minute,

MR. DEPUTY CHAIRMAN;: Then
do not start quoting, I you start
quoting from magazines, you will
take more time, o

SHRI MOHAMMAD YUNUS
SALEEM: I quote from the same
magazine: " .

“Muslim League organs like the
Mustaqueem ang Mushaihada have
been publishing the speeches of the
Imam, blowing them out of all
proportions, The Jana Sangh
mouthpiece, “The Mother land” had
also picked up the Imam’s speeches
and used them as a convenient
-stick to beat the Government
with”.

Sir, this clearly shows that all the
communal organisations have joined
Hands and it is they who are respon-
sible for bringing about this situation.
Everybody is shedding crocodile
tears. Even the statements of Shri
~ Jayaprakash Narayan show that he
" has become sympathiser cf the Mus-
lim community,

So many persons have been killed
and much property has been destro-
ved and burnt by these people. But
nobody came out to condemp the in-
cidents On the contrary, every body
wants to exploit and politicalise the
issue, . . ,

[ RAJYA SABHA ]
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DR, RAMKRIPAL SINHA (Bihar):
Does the RSS control the Muslim
mosques and the Jama Mas,id?

SHRI OM MEHTA: Sir, this is a
very unfortunate incident as I said
in the beginning of my statement
and I would like to request the hon-
ourable Members to discuss this
issue with a very cool mind.

SHRI HAMID ALI SCHAMNAD
(Kerala): There is no communal
issue at all in this. It is between the
police and Muslims there

(Interruptions)

SHRI MONORANJAN ROY (West

Bangal): Many innocent persons have
been killed,

SHRI A, K. A. ABDUL SAMAD
(Tamil Nadu): Sir, I think he is in-
viting trouble.

SHRI MONORANJAN ROY: One
Miss Farida was shot and injured
inside her house

(Inerruptions)

SHRI HAMID ALI SCHAMNAD:
There is no communal issue at all ..

MR. DEPUTY CHAIRMAN: Mr.
Schammad, you will have your turn.
and your party will have its turn.
Please sit down.

SHRI MOHAMMAD YUNUS
SALEM: I want clarificationg on all
the points,

MR. DEPUTY CHAIRMAN:. Now,
Mr. Om Mehta has the floor,

SHRI OM MEHTA: Sir, in my re-
ply to the Calling Attention motion,
I have refarred to all there matters.
The first point which has been raised
by my friend, Shri Saleem, is that
from the morning of that day Shri
Abdullah Bukhari was provoking ihe
people and no action was taken. Sir,
it is right that Mr, Abdullah Bukhari
wag collecting the people from rhe
very morning of that day. But, at che
same time. Sir, the information that
was conveyed to usg by the President
of the Wakf Board was that they
might not indulge in any unlawiful
activities and yet we had taken cer-
fain precautions in the Bachchon Ka
Ghar which is an orphanage where
the orphan students live. We had

- - -
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taken certain precautions. But we
never thought that they would in-
dulge in such sort of unlawful activi-
ties which included entering into the
building, attacking Mr. Shah Nawaz
Khan, when he had to be taken inside
a room and the doors had to
be closed. So we thought that
they might have a peaceful de-
monstration and disperse. If we
had stopped them or taken any
action when they started from Jama
Masjid, we would have been accused
of using excessive force and stopping
a peaceful procession, And we never
wanted to be accused of that.

As you know, Jama Masjid is @
very congested area, It is full of
lanes and bye-lanes, where even
sometimes the rays of the sun do not
penetrate. So in these lanes when the
people were attacked, they entered
the houses. The police tried to stop
them, But the number was large—600
or 700—and most of them were hav-
ing ‘lathis’ and other things, So they
tried to enter ‘Bachhon Ka Ghar’ and
damaged the furniture. After that,
immediately to stop them from retu-
rning to Jama Masjid was not possi-
ble because there were so many lan-
es and bye-lanes. The police could
arrest only 87 or something like that—
not all of them, Some of them retur-
ned to Jama Masjid. In Jama Masjid,
over a public addressing system which
is fitted there, they asked the people
to rise and do all sort of things, so
that this was a battle between the
police and them. Even in normal days
when we go to that afea, passing
between those lanes in the bazar is
not possible. Immediately a large
crowed gathered and they attacked
the police force.

A
About the girl which was mention-
ed by my hon. friend as having been
killed on the third floor, she herself

while she was in the market place,
and also. Sir

At TTSACIge (39T SR)
o THo Tmo T1dA} 7 AT frar ?

SHRI OM MEHTA: Why should he
put words in my mouth?
(Interruptions)

[ 19 FEB.
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MR. DEPUTY CHAIRMAN: Mr.
Om Mehta would say he wants to
§ay . . .
(Interruptions)

SHRI OM MEHTA: He himself
said that he went into the Jama Mas-
jid and he saw certain people, How

(Interruptions)

About the twenty shops which have
been burnt by the miscreants, the
matter is under further investigation.
We are trying to find who the persons
are, who set these shops on fire,. We
will try and take action when we are
able to find them,

MR, DEPUTY CHAIRMAN: Mr.
Mathur,

ft SN wEF AT (o) -
Iq Fwrafa ST, = 59 Igar F Faqey,
ot 777 wellw F Fhrg qEf ¥ =g
T Y FXAT HT 30 12 qTHA F g
¥ 99 aie @vEe Gl &1 fremEs
o 3@ 1 gET @ & fF oag wvwen
ST T WHAT FE g, FUH qIET #T
ot fasr AT } 1 T AT H 14
AW # G AZ W SrE wgy #y
grfg Az g5 1 G AW A AW A
wiw # fFozw oaw Y Sfefimw
TG g Arfgu a9 am
¥ qaT 7 F gaw @vr w& a0y
SR @F fAuas e, ST o
TEN AW T | 9§ O o am
F1 o7 = FAT BT 97 a9 fay 1%
I Fgr AT ¥ R & @ A Y aw
FX | & qHaan g e of g0 5 way
1 qF T TR gHd § | F 77 a9 wwes
T § FAT AT g oA v o
TG FT AR THTH 7ET 90T, THY a7
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& ¥ T T TG F1@T gAAT q@T,
g S gew feuriT € s TR
qEYE § AAAAW] F AH TF HOA
et % a7 @ A wfor &
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© oY S wEE W g, g1y
TIE WA § | EHA NATH FAT FTATGA
faar gar & | saET el aEd, @)
Frafmen #ifge § gt 3@ A A
ghaxgdaman s facas @E
fiF faeelt & waawEl &1 W& @Y,
feell & AEWED T FHG F G
fog a@ & ¢ @ & a8 O @A
fe=mar & |

79 SURAYA  "AEW, § woH
Farar =wgar § {5 few v v wwer
3t : »

! wETAE @ /A o
Frfaert & arq foer § w19 w7 qeawEt
T WAT ART & !

M wART W@ ;AT ¢ (e
FgrE oaE QAR Y Ow WA
AT & ) ATF NS F AET TN

UTJENT PUVIIC MU WUIICE

fasslt &7 amfew gwr wfeg, ¥fsx
gt g foa mar & | o RrEgeAT
qgg ¢ faafr s wsq & wf @t
WAT ¥ | AT e 31 FT wad
7y Y gaar ¢ 5 goewE s favg
¥ | fyg®y = § awAe w=7 A
TE IAFT IFF AIS &0 F¥IC FA7 faar
TAT | TFF F1E FIAA F AANTD TIACAT
® 7 g arfgg FifE g # v
TAAH F@ § JAfEA faedt F aww
qE g 9 ¥ F 9 Hagear & | wifgx
nigy fFe gvg &1 a3
N Fr Az A ? fael F qEewEl
¥ o Ay & fr o qvg & TR A
AT FT AT HGT FE T § 4T
g 9% ey W T few ad
aifs Afesa  qwERd 98F  #RY
WU | IHY G FHAT § W AET A
O3 quary AT AHRAA T W,
FFal g gu qHANE M, AL T&q0H
aiga g wwx famfw s s@
TR HiEwE F G gU & F AW
g W | wifge uE AT A oA
wi T ¥ ¥ fF a¥w @S F AT
giar arfga =i gitqe § S Marary
gs suar  safsfmaa =@ g
Tfgqd | wE qgT F AN AT
9% geay § gENT F19 7G) fear sar
¥ fga | w9 FigT WY q F@0 (F
geram g aEFE T
wio B T A0 A gy farw w faan
S R RS g gRiR ae
® garg aqr fgar soar | om o AQ
FT 9IUA A9 @I § AR W qAW@
TH FT T #T IAH T 9T IJqF
ATH F A G919 7 qiforwr HY AT
W& | A® & 99 bEAr awt
gigd 3 A E 1 AfHT 7 qg ST
wigar § 5 o A %@ wie H AR
w5 &, fowr @niT A gwra oo & 0t g,

i
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AR RN 7 FAT LT A TEAAT
g o oY AT T F qwgT §, SR
& oot W we &1 ? woe W 39
FaB g amg AR g g fe e
Faw ¥ 3@ waeww A qferw
W A wEE ¥ T AN W G &
qe § qEawE T s ¥ fgers
gz faar, :vrq'a@z ¥ wiaq & f@ars
A1z feaqr, T qF ST &1 5w faw
¥y ¥ {0 gw q A A @ T
& A gy wead faar war § | gafad
§ ot ot & ag frdza w=Ar = §
{5 gaE IS T SrF THIT F w157 fwal
ST ATEd, SEHT T[0T @A Srfed
- for ot AT g ST @t s § WK
s @t & Ay @ gfew § oA g,
'Y gg @rn v Ifaa wErasw feaw
ST W

st S| AgAr: #1E g o
98T qEY, AIFFT  uw @rEr ardT %
& | gl IF 9% A8 FT g g,
Tmar w0 fafredy w18 geaeg wE
g1 T FE AT AT W FQE |

=t ST S AT SEN AT
qr 48 T TIAT FLATAN -

st %t Agar: WX ag WA &
frarm aIs Ar a@ T W F, a1 F
WE I A I g8 FRS §, ALHT
el aF AT HST FT Y195 g,
SHFT gEFT A QT g A § =@E
TR Y o ] RTEN

To TWFI fag : o5 a7 9
aFE A€ & gy § g W "I
Wt Y TR JarE A & fag agh
97 @S U AT TG T¢ 79 %@ T &1
T q3d & F waw WA g@er qaw
Zar; witw wfagr fy a grfes -
T A R
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it S Ngaw : we e e

F1 afgr o suy o faar g 7

Mo xWFAN Tag: Fgw A

F A WY AT g § AR T AT

8 ge 3% FI AT o Wy qifie

q T8 a7 o § )

MR. DEPUTY CHAIRMAN:; Have
you finished Mr, Om Mehta?

SHR] OM MEHTA: I will reply a
few more points, Sir. We are trying
to normalize the position and now Mr.
Shafi Qureshi has been very kind
enough to lend hig services jn this
difficult task because, I don’t think
it is a very easy task. The Government
does not come into the picture, This
is a dispute between the Wakf Board
and the Imam whether he should be
Imam or he should not be, Thig is
for the Muslims and the Wakf Board
to decide. Who are we to interfere?
And we do not want to interfere.

DR. RAMKRIPAL SINHA: Why
did yoy mention in the statement that
Mr. Shafi Qureshj was a mediator?

MR, DEPUTY CHAIRMAN: Any-
body can be a mediator. )

SHRI OM MEHTA: I mentioned
this thing because in this dispute, gll
this law and order problem has arisen.
All this problem has arisen from that

dispute, There was a dispute and
so they went to attdck Mr. Shah

Nawaz Khan, and this law gnd order
problem has arisen.

§ ag Sae g@iaQ A0 gl §
Fifs g0 AN Tg IO FT @ &
fo agf o< faquem A & 917 AT
9w g ST HT A agr F AN H
Y ag ¥ qfewam &1 AT FIAT
9% <ET 8, 98 gL gt A 1 1 famafrde
FGT gT TEA TAT FIA FF KT FT
w & ot arfafeax arr &1 faoar
M FT TEL F q@ W IR & g
T1gd & fF 3§ A9A-owd =T &1 Ay
a9 SF i qgl g | HYAT
AT gad o AT S |
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& fad qo s@en FAv g §
fe o1 @ gare o wgw ¥ feemw
g ¥77 & f5 aF% € ¥ 3% wmiwg
fopraress 78 T, w@ifE s=l
Az R ofa dge & fgww
T FEY &, 7€ g AT 0 H
arq &1 f/ #g [0 =@vzar § fF A
qag WH fRr ot & faers 97d @y
g afFT g =0 ey ¥ faers
wFIE qgr feEr .

Fjo AATOR Tog : N famw
A0 FT S AT T2 HT A FI
=1t aar sar fm # osfewr ofr @
wEE #70 § A W Ff a9g 9 T
s WS fagr @

DR. Z. A, AHMAD (Uttar Pradesh):
Sir, I want to state that we are all
agreed that it has been a very un-
fortunate, an extremely unfortunate,
development because a purely religi-
ous matter which concerng one parti~
cular community has been drawn in-
to the arena of politics and people
have tried to take advantage of the
situation to further their own politics
for their own political conflicts,

The trouble started with the gpttack
on the Wakf Board meeting and that
attack was very reprehensible, highly
reprehensible. The thing could have
been settled in a democratic manner
and there could have been a demons-
tration. But, to go inside, attack the
meeting and get hold of certain indi-
viduals and try to assault them was
highly reprehensible. On that, Ithink,

we are all agreed and we should all

agree,

Then the developments that follown
ed, I think panicky developments
were the sudden arrest of Mr. Abdul-
lah Bukhari uynder M.IS.A., shooting,
lathi charge, arson and all that. I
think that could have been avoided
if the police hag exercised more res-
traint. I do not think it was absolutely
necessary to arrest Imam Abdullah
Bukhari ynder the M.I.S.A, Whatever
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may pave been the provocations from
his side, I thing a more tactful ap-
proach could have been adopted be-
cause after all these religious questions
are very sensitive questions and on
these matters there are People who
get emotionally worked up. Well, if
there was an Imam, he was working
as an Imam and when he ig suddenly
arrested under the MIS.A. I think,
that could cause provocation, When
that provocation was caused, then the
law and order had to be maintained,
firm action had to be taken and shoot-
ing had to be resorted to but all these
things could have been avoided. Qur
party’s position is that all this could
have been avoided if it had been rea-
lised that it is a senitive question
which rouses the feelingg of the Mus-
lim community and creates all sorts
of problems. The question of religion
would come in and the question of
religious practices would come in.
Therefore, this could have been avoid-
ed. And, I think, in future such things
should be avoided.

Now, the basic question according
to me is the problem of Imamat that
is to say, who is to be the Imam, who
is to be recognised as the Imam and
this question hag not been solved and
resolved as quickly as it should have
been.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Has not been recognised
so far.

-

DR. Z. R. AHMAD: I do not know,
I am coming to that. Tt has not been
settled finally. Stepg should have been
taken to settle thg matter finally.
Now, the situation js this that Mr.
Abdullah Bukhari was more or less
recognised as the Imam in 1973, I
think July, 1973; Dastar-bandi took
place, i.e. putting on the turban ef
Imam.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN): Unofficially,



DR. Z. A. AHMAD. I think some
officials were present there. I think
even Government representativeg were
Present there when that ceremony of
Dastar-bandi took place ang 1 was
told that even Mr. Fakhruddin Ali
Ahmed wag to go but somebody tele-
phoned to him from the Wakf Board
to say that the matter is complicated
and that he should not go and he
did not go. I do not know how far this
is correct but some Dastar-bandi did
take place. Now, I do not think there
wag big opposition from the Imams
against that Dastar-bandi. The father
was invalid, the orignal Imam was
invalid and the invalid Imam could
not lead the prayers and, therefora
according to tradition, his son would
become the Imam. I am convinced
that there is a lot of factionalism going
on and this Wakf Board property
and its mis-utilisation is the whole
question. The money js coming from
Awkaf and the same is being grabbed
by thig or that Waks Board. All sorts
of things are going on and as a result
of that this development has taken
place. Now 1 submit that in such
things religioug convention should be
respected. This family hag been at
that post since ghahjehan. From
father to son this hag gone on and
now at this late stage to raise the
question whether in Islam inheritance
is allowed, I think, is not quite pro-
per. It is not proper to raise this
question at this gtage because not
only the tenets of the religion but the
conventions that arise or develop on
the basis of those tenetg have also to
be respected.

SHRI HAMID ALI SCHAMNAD:
Conventions are allowed in JIstam.

DR. Z. A. AHMAD: We allow con-
ventiong in Parliament. Everywhere
«wonventions are allowed.

Factional dispute arising out of the
distribution or mal-distribution of the
of Awakf, T think, should have been
settled and the Government should
have intervened impartially, effective-
ly, in order to solve that dispute. I
am convinced that the money of these
Awkaf—Awkaf is plural of walkf—
ig mismanaged and misappropriated.

T
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SHRI B, V. ABDULLA KOYA:
(Kerala): It is the duty of the Wakf
Board to see that malpractices jn the
wakf money iSs not there.

DR. Z. A. AHMAD: Wakf Board
has actually to see that the awkaf
funetion properly and the money that
comes from the awkaf is properly dis-
tributed. That is the duty of Yhe
Government but the Government
should not take a partisan attitude.
I am afraid that there is something
seriously wrong in the Wakf Board
functioning jn Delhj and the Govern-
ment should go into it, examine it and
this whole question hag to be consi~
dered very seriously. I welcome the
appointment of Mr. Shafi Qureshi
because somebody has to give a judg-
ment.

AN. HON. MEMBER: Why should
you not be there?

DR. Z. A. AHMAD: Religious leaders
should be consulted. I do think that
Mr. Qureshi will consult the religious
leaders, take their opinion in regard
to the conventions, tenets of the re-
ligion concerned and thepn come fo0 =
conclusion,

DR. RAMKRIPAL SINHA. Why
was the name ©of Sheikh Abdullah
brought in?

DR, Z. A. AHMAD: That I do not
know but what I was saying is that
an amicable settlement should be our
aim. We should not try to exaggerate,
We should try to normalise the situa-
tion and I do think that some elementg
have tried to exploit the situation.
In our political set up every situa-
tion is exploited. So, why not ex-
ploit this situation? I do not accuse
any individual or any party but gene-
rally gpeaking, communal-minded peo-
ple from this side or that side would
surely exploit such explosive situa-
tions.

SHRJI B. V. ABDULLA KOYA: But
your Congress people are themselves
responsible for creating such a situa-
tion and not others who are taking
advantage of the gituation.

MR. DEPUTY CHAIRMAN: You
ask the Home Minister when you are
called.

100
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DR, Z. A. AHMAD: My point is, our
attempt should be to normalise the
situation. I welcome the appointment
of Mr. Shafi Qureshi. Further I would
say that police excesses and burning
of shops should be gone into, It is a
serious matter thqt the shops near the
Jama Masjid were burnt. Police ex-
cesses should be examined and there
should be more compensation given,

particularly in case of firing, firing at:

random. Why this was resorteg to?
Excessive use of force should be exa-
mined so that people could learn for
the future. We should establish cer-
tain conventions. Every jncident in
which the police fireg or resorts to
excessive force should be examined.
We want to establish norms in that
respect also, norms of behaviour of
police. And about compensation, I
think more relief should be given to
those innocent people who have been
killed. Mr. Mohd. Shafi Qureshi should
apply hig mind as quickly as possible
and all of us should combine in nor-
malising the situation in that area.

SHRI OM MEHTA. Sir, I am grate-
ful for all the suggestions made. Efforts
of the Government are to create the
normal situation there and we feel,
Sir, the release of Imam will lead to
that. And I want to say that this
misgiving jis there that the Govern-
ment has appointed Shri Mohd.
Shafi Qurashi, but the Government
has nothing to do with it. It was
the Naib Imam of Jamg Masjid, Abdul
Bakhari, and some more religious
leaders whose names I mentioned in
the statement, and also the Wakf
Board—they are the party to it—all of
whom agreed with his coming into
the fielg and they appointed him.
After that, they informed us that they
wanted to do it. We said anybody
who comes before us for peace is all
right—the government policy is al-
ways to promote peaceful conditions,
And, Sir, about the inquiry we feel
that at this stage it would not be of
any purpose unlesg normally ig re-
stored in that area,
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SHRI SHYAMLAL GUPTA (Bihar);
After all these speeches, I won't have
much to say, but there are one or two
points. On the appointment of Mr.
Qureshi, being a member of the Minis-
terial rank here, he will certainly
bring round the Imam to the Congress
fold who is against the Congress at

the moment, but s =75 QH\T ﬁ:f 7 R

W qIY q@AAE § AEAA, IR
¥ ag | (Interruptions) ggermra}
N odmE w@ @ E sk
XTEF JAET | T favare §  wane
¥ aw% A AT L@ w1 § F
¥ or fafrert ar g A8
ft wTEHT &Y S WA AT IqF
FIT W HT ITHT AN RS [ AN
F 2w w7
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Y uarsE w4 feur 0 faw ooy A
w3z fear Sy A T 1T a9
ME AL 787 & 93 a2 IoW( 9, I7A
fFar | wT g wH FE A gy
q o g Fared & @ saw Af
w% Al , qeal &) WERwe #
B ¥ SFT "9 FEe A wET 0
Tg T FEAA  HArEer H F O
He is a Muslim, and just because he
ig Minister, he does not cease to be

a Muslim, The Government has noth-
ing to do with it. -~ '

DR K. MATHEW KURIAN
(Kerala): Mr. Deputy Chairman, Sir
I haq the opportunity to visit the
Jama Masjid area after the distur-
bances along with Shri Monoranjan
Roy, a Member of this House, and
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four Members of, the Lok Sabha be-
longing to my Perty. | Sir, we made
certain on-the-spot mqumes “into, va;
rious Feports, and I 'must confess that

unfoi‘tunately Shn Ord Mehta s statg-
ment is a ﬁgment of 1magn;at1on by
the police’ and it'is complete falsehoqd
written out by his pohce officials, and
unfortunateiy Mr. Om Mehta has
come out with that. T must say, Mr,
Deputy Chairman, most of us are
agreed, except- some Members of the
ruling party, ag to what happened in
the Jama Masjid is not a communal
riot; it hag mothing to do with com-
munalism, It is, on the other hand, a
problem created by, the wrong attltude
of the Congress Government, Delhi

Administration and the police. Sir,
there has been an attempt by the
ruling party to use the Wakf for

political bargaining ang political
manipulation. This is the root of the
whole trouble. Till the I'mam was
supporting the Congress Party, there
was no trouble but the moment he
went against the Congress Party,
trouble started. When the Imam was
helping the Congress Party, he was
sent to the Soviet Union; his pam-
phlets and leaflets on family planning
were distributed through aeroplanes
with great gusto. All that wag done

by the ruling Party so long as  be
supported them,
I would like to read out a small

portion from the “Hindustan Times”
of February 10. According to the
Correspondent, Mr. Ahuja, it is stated
that the Imamat had passed from
father to son from the time of Em-
peror Shah Jehan through the British
raj and up to date. The Imamsg are
known to live with the rulers of the
day, untill the acting Imam started
criticising the Government from the
portals after the Friday prayers. This
has been the fradition from Shah
Jehan. Things were going on well till
the acting Imam started criticising
the Congress Government. This is the
main pomt What is reported to have
been a smlpla matter of property dis-
pute between the, ImamA of .. Jama
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Masjid and the Wakf Board and the
Government, had been turned by the
iriggen-happy police of Delhi and the
Delhi Administration into an orgy of
blood and arson. Curfew hag been
imposed and. indiscriminate lathi-
charge and firing restorted to by the
police as a punitive methog against
these people.... m s paw

v
ey

SHRI OM MEHTA: No.

DR. K. MATHEW KURIAN: Sir, 1
would also like to refer to the same
issue of “Hindustan Times” dated 10th
February where it is sajd that the
acting Imam had made a number of
demands but two of them were that
the wages of the staff limited to Rs.
130 per month be raised by the Wakf
Board and there were a number of
other demands, There have been cem-
tain genuine demands made....

SHRI SHAH NAWAZ KHAN:
Wages were increased.

DR. K. MATHEW KURIAN: What
I am trying to say is, when there
were sQme genuine demands end eccr-
tain disputes were going on instead
of solving them, Government wanted
to use the Wakf Board as a counter
for politica]l bargaining,

r

According to the police reports and
the reports appearing in the papers,
police claimed 20 rounds of firing.
Agcording to our investigations, on
the Jama Masjid gate itself there is
evidence of 12 rounds of pohce firing.
One school boy Fakir Mohamried was
killed by police firing and there were
7 bullets on his body. That makes 19
bullets, and according to the informa-
tion 22 to 25 people died and at least
22 bodies were recovereq from the
mortuary. The statement of the hon.
Minister is false; it i not correct.
How could 7 bullets kill 22 to 25
people? This is something which should
be really lookeqd into.
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Then Mohammed Naeem a young

. man of 24-25 years, who was married

,only 24 days before. was short dead,
'brutally at least 2 to 3 furlongs

! raway from the area of dlsturbance

* 4ance.
: "'went into the hotel for

- were rosted by fire by
elementg with the collusion of the .
... police.
. bprove this.
.. of the Delhi College was

far away from thé place of dlsturb-
In the Jamia hote] people who
' protection,
were bolted in from outside and they
anti-social

I have got evidence with me to
Miss Farida, B.A. student
brutally

.. buchered by a’ gang of 4 policemen. I
-- & prepared to prove this before a

) pollcemen

Jjudicial inquiry. 4 police people enter-
ed the third floor or the second floor—
the highest floor of the house—and
"entered the room of this girl and fired
at point blank. Mr., Deputy Chairman,
.Sir, there ‘was a time piece in the al-
mlrah there was a mirror in the al-
mirah, These were taken away by the
There was a purse con-

taining Rs. 337. That was
1 P.M.stolen by the police, ang the

Minister comes here and says
that this girl had given a statement to
the police that she was hurt at the
market. I have visited this place. I
produce here the “blood of Farida.
‘This is the blood of Farida taken from
the top floor of this house, and this is
the sheet on which shé was laid. And
T am prepared to prove that. And Mr.
Monoranjan Roy will agree with me.
We - visited this place; we saw the
vlace where the incident took place.
Thig is the bloog of Farida crying for
justice from the Government, and Mr.
Om Mehta should bow his head in
shame for repeating the falsehood
prepared by the police,

SHRI OM MEHTA: 1 will reply.

AN HON MEMBER: Some action
ig necessary, not reply.

DR. K. MATHEW KURIAN: Simil-
arly, in a house very close by where
women were staying—they had no-
thing to do with this—the police broke
open the door. Here is a piece of the
door which was broke open by the
police, T have got the house number
with me, I do not want to disclose it
Jecause the members of thai family

—

[ 19 FEB. 1975 ]

to a matter of 166
urgent public importance

are afraid that the police would come
and victimise them if I disclose it. Iam

) prepared to give evxdence if there is
"a judicial mqmry
“the house, harassed the women shot

Police broke into

people, shot young children. All that
wag done. They had. been doing loot~
ing, and arson and steahng I have got

“6ne ?r two points more fo make,

Accordmg to our mvestxgatlon out
of a row of shopg numbhers 617 to
638, 20 shops were burnt, except one.
One shop was left over because the
anti-social elementg and the police
did not want to trouble that. The fire
station which ig very close to the
Mosque took full forty minutes to
reach the place because they were in
collusion with the police and the anti-
social elements. Here is case where
the fire engine which was very close
by did not reach there till 40 minutes
after the fire. Forty shops are looted.
Then after the curfew was imposed,
the police and the anti-social elements
went round and looted the shops. The
fota] loss estimated is at least Rs. 7
lakhs, maybe, much more. And I would
like,to name scme heroes or villains

ﬂ’le piece—police officer. mamman
Sangh, SHO of Chandnj Mahal Police
Station, Jama Masjid, Mamman Sangh
is one of the leaders of this crime.
Mamman Sangh should be named. He
wag leading this group of policemen
and the antf-social elements. I can
also name a few people, anti- social
elements, if the Minister agrees to
testify and verify. Ashok alies Pole
stays at Kucha Mir Ashique in Cho-
wri Bazar. Then there are Ashok
Lamba and Maddi of Chowri Bazar
near the Bata Shop. I can give you
any more names of anti-social ele-
ments who have a history of crime
for looting and cheating. These are
the people who were aiding and help-
ing the policemen in doing this busi-
nesg of burning the shops and looting
the places. And even during the cur-
few hours, these anti-social elements
were moving freely with the police.
I would like to know whether this is
true.

Lastly, what is to be done? I would
ask the Minister to institute an imme-
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[Dr. K. Mathew Kurian]
diate judicial inquiry, Nothng short
of a judcial inquiry will bring to
light the facts of the case, You
cannot put the lid on by this state-
This will go on, this will re-
" bound, this will fall back upon you,
* if you do not open the cupboard and
let the skeletong be brought out. Simi-
larly, there should be full compensa-
tion paid to the familieg of the dead
and the injured, and full compensa-
tion to those who have lost their pro-
perty in the looting by the police and
the anti~social elements, Remove the
curfew immediately, Unlesg these
things are done and unless the Cong-
ress Government and their party
remove their hanq from the wakfs
and from the institutions of the reli-
gioug minorities, thig problem cannot
be solved. I would like to know
whether he ig prepared, in the light
of the evidence that I have given—
clear evidence to contradict his state-
ment, here is the blood of the girl
girl killed—to have a judicial in-
quiry, The truth will come out if
there is a judicial inquiry. We are
prepared to support it. !

SHRI OM MEHTA: I expected
something better from my friend,
Dr. Kurian, but he has taken to the
habit of floating cock and bull stories,
He visited that area. I visited that

area the same day when the firing -

took place. He might have visiteg it
after two or three days, But 1 went
there immediately. That is the
difference.

DR. K. MATHEW KURIAN: You
went to the police and when you go
to the police you cannot get at the
truth, ’

SHRI OM MEHTA: It is not my
opinion. There are some Delhi daily
papers, 'He read out from some-
thing. I will algo read out from the
editorial of the Hindustan Times
which says:—

“There is, however, little doubt
that the followers of Syeq Abdullah
Bukhari...”

SHRI RABI RAY: Which paper?

SHRI OM -MEHTA: Hindustan
Times.
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SHRI OM MEHTA: Just see how
they twist a thing,

SHRI MONORANJAN ROY: Did
you go to Farida’g house? Have you
seen her father dead?

SHRI OM MEHTA: 1 have visited
all the lanes. I will read out from
a paper, It is not my opinion. It is
the opinion of some of the big na-
tional dailies which are being pub-
lisheq from Delhi. Because you
wanted it I will read out what they
say:—

“There is, however, little doubt
that the followers of Syed:
Abdullah Bukhari were spoiling
for a fight and were well prepared,
The wherewithal for committing
arson wasg readily at hand and it

wasg even allegeq that fire arms
were used against the police. For-
tunately, the trouble was
contained, ,..”

SHRI B. V., ABDULLAH KOYA:
How many policemen were injured
by fire arms?

SHRI OM MEHTA: “Fortunately,
the trouble was contained.” (Inter-
ruption) Sir, I would request them
to listen fo me.

MR. DEPUTY CHAIRMAN: When
Dr. Mathew XKurian spoke nobody
interrupted him, Why do you inter-
rupt him? Even if it is very un-
pleasant to listen yow should not
interrupt.

SHR} OM MEHTA: You referred
to some papers. I am also referring
to papers, ZEarlier when I made the
statement they said it was a police
statement. Now they are mnot
prepared to listen when I am reading
out from an editorial. It is the edi-
torial from the Hindustan Times
dated the 4th February. It goes on
to say:— L

“Fortunately the trouble was
contained and, with the clamping
down of curfew, the gituation has
been brought under control even if
it is not cooled. There is need for
continuing vigilance and trouble-~

»
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makers must be dealt with conmected afterwards. . (Interup~
firmly.” tions).

Dr. Kurian said that it was the
Congress who engineered the whole
thing. Actually, it is we who reached
there first. And it was not we who
had collected 600 people and incited
them. It wag not the Congress people
who collecteq these people.

Sir, it was a dispute between the

Naib Imam and the Wakf Board.
what has disturbeq us most. . ..
SHRI MAHAVIR TYAGL: Is it

true that the girl was ghot dead im
her house?

SHRI OM MEHTA: Let me re-

peat. The girl is alive, She has
given a statement,
DR, K. MATHEW KURIAN: The

statement is police fabricated. I
can assure you that if there is judicial
inquiry it will be seen that it is a
fabricated story by the police. You
institute a judicial inquiry and we
are determined to prove it,

DR. RAMKRIPAL SINHA: The
charge is very clear. The Govern-
mment sayg that the girl wag killed im
the market place.

SHRI MONORANJAN ROY. What
about her father? Why are jyou
silent about that?

SHRI OM MEHTA: Sir,
should have patience to listen,

SHRI MAHAVIR TYAGI: Has it
come to your notice thet she gisl is
dead? : R

SHR]1 OM MEHTA: She is not dead,
®he is alive.

‘SHR1 MAHAVIR TYAGI: Was she
fired at in her house? The girl made
the statement that she was in her
house when she was shot,

SHRI OM MEHTA: She has hereelf
¢lven statement that she wag shot
when she was in the market place.
Perhaps he went there affer many
days. (Interruptions). On that day
he never went there, He went there
afterwards, Any evidence can

they
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SHRI MONORANJAN ROY: On a
point of order.

(Interruptions)

MR. DEPUTY CHAIRMAN: Dr.
Kurian, Mr, Rabi Ray, Mr, Monoran-
Jan Roy and Dr. Ramkripal Sinha,
you must behave yourself, What is
this? Listen to his reply. You do
not expect that the House should
near only you and not hear the Minis-
ter, That is not the way. Dr, Kurian
has had his full say and the Minister
is replying. What is the use of bar-
racking like this? You are not going
to gain any point by barracking, It
only weakeng your point.
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MR. DEPUTY CHAIRMAN: Truth

will reveal itself.
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SHRI OM MEHTA: Another paper,
Hindusthan Standard from Calcutta,:
wrote in its editorial:

“Prompt and firm police action

contained the Delhi riot on unday .

which  otherwise would have
wrought a far greater havoc in a
wider sphere. The foremost danger
was that violence_ could easily have
acquired or been givem a commu-

mal twiat which, in a highly con-.—;
gested city of mixed population,
would have ereated a disaster. .,

That this did not happen should go
to the credit of the law and order
awthority which lost no time In
taking a decision and putting it
into effect,” - -

DR. K, MATHEW XURIAN: They
write from Calcutta:

pomy s
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SHRI OM MEHTA: Whatever it is,
they have got correspondents here.

“Surprisingly, or perhapg because

the party politicians with blinkers "

on cannot lock beyond their imme-

diate narrow interestg or afford to,

neglect any opportunity to malign
the Government, some oppsition
parties attacked the police for com-

- mitting excesses. Even if the chargé’

" ig partially true, the fact that 66
policemen were injured and the
fear that that situation, if not ims.
mediately brought under control,
coulq lead to perilous consequences
would justify the alleged severity
of police action. Whatever the
issue and the provocation, fghe
crowq could never be allowed to
take the Ilaw into their own
hands.”

This is not our statement, This is
an editorial in the Hindusthan
Standard, Calcutta, of 5th February
1975,

Sir, I can again assure my frieng,
Dr. Mathew Kurian, that it is ot
a figment of our imagination. These
are the facts. We are not trying to
communalise the situation. We are
trying to contain the situation and we
are trying to help those poor people
because the ruffians and otherg who
incite people never come out when
such things happen, They ' imme-
diately go and take shelter behind
the doors, - It is the poor people in
the streetgy who become Vietims (In.
terruptions). The crowd was throw-
ing ‘stones, brickbats, acig bulbs and
bottles. I myself had gone into the
gtreet. If anybody had gone there,
he would have found it difficuly to
imaging how these police people es-
caped death, Two of them got even
stab’ injuries.

DR, K. MATHEW KURIAN: Why,
are you afraid of a judicial enquiry?

MR.” DEPUTY CHAIRMAN: Mr.
Abdulla Koya.

SHRI B. V. ABDULLA KOYA: Mr.
Deputy Chairman, Sir, my friend, Dr.
Mathew Kuriap has, I think, narrated

oo Yo,
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these happenings in a better way.
Any peace-loving man in the country
would be extremely sorry for what
happened in the Jama Masjiq area
on February 2 and thereafter. But tor
my great astonishment and anguish,
I find that the Central Government
has not shown the same anxiety and
sympathy and their handling of the
situation bhas been far from satisfac-
tory, Even now people there are pass-
ing through great miseries gnd hard-
ships. Even yesterday I was there and
found out how the daily wage earning
people have been gtarving for the
last two weeks, It is reported that
fourteen lives or perhaps more—be-
cause many of the outsiders who had
been dwelling there near Jama Masjid
might have dieq and nobody could give
their whereabouts—have been lost
due to police shooting and burn in-
juries. They say that people have been
shooting from house-tops. I would like
to ask the Minister whether he can
prove that any gingle policeman was
injured by shooting or had died,
whereas hundreds have been injured
or hospitalised and many have been
put under arrest without any specifie
charges. Numberless have bheen ren-
dered homeless and jobless, thrown
at the mercy of charity and relief
work by the voluntary organisations.
These people have been indirectly cri-
ticising every organisation, but I would
like to tell them that it is the volun-
tary organisations which give them
succour by distributing milk and
wheat flour etc. daily for these people

X

SHRI OM MEHTA: We are. also
doing that,

SHRI B. V. ABDULLA KOYA: But
nobody has seen that. I am {old even
that it is very difficult for any Con=,
gress Member to move about in the
area because people have lost their
confidence .in them. But none of the
Cabinet Ministers, including the Prime
Minister or not even the President
thought it fit at least to express sym-
pathy. PN (VA e N

)
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The Imam, at least now, has been
released, but not his son or hundreds
of the innocent people who were
rounded up indiscriminately, not only
from the Jama Masjid area, but from
even distant places like Sang Jumna
Areg and Bara Hindu Rao.

It is absolutely the duty of the Cen-
tral Government to order immediately
a judical enquiry and to punish all
guilty people including police officers,
When I say all gullty people what I
mean js, if you find any of the Imam’s
people also guilty, they should also
be punished. It is the duty of the
Government to make an inquiry and
fing out who are really guilty. It is
no use making some statements here
in the Parliament. Adequate compen-
sation should be given to the riot vic-
tims. When we try to look into the
causes of thjs unhappy incident, we
feel very strongly that even the Delhj
Administration and the Wakf Ministry
have bungled very miserably in tackl-
ing the situation dispassionately.
Police =trocities  of -* shooting down
young men even”ftom the Interior
areas and at second and third floors
of residential buildings have been
reported. A young lady aged nineteen,
a gtudent of the Delhi College, has
received bullet injuries while gshe was
doing her needle work and has been
hospitalised. Shops were plundered
and set to fire evenh during curfew
hours when Police people were patrol-
ling, .

It ig a shame that such things hap- °

pened during the regime of Shrimati
Indira Gandhi for whom I too have
got some respect and regard. But
1 feel so bad when such things are
happening in her regime especiglly
when she proclaims to be a champion'
of minorities. Therefore, I conclude
by saying that nothing less than a
judicial enquiry would satisty the
suffering thousands of ‘the locality.

Incidentally, I would like to imform
the Congresg Benches that during the
regime of their opponents, the Jan
Sangh, we did not have such happen-
ings in Delhi. It is the duty of the
Congress people to order at least for

tirgent public importatice
an enquiry to prove that some of our
friends in the Jan Sangh had a hand
in this matter. Without doing that,
even if you say thousand times that
Jan Sangh or others might have done
this, we are not going to believe you.

SHRI MONORANJAN ROY: What
about the judicial inquiry? No reply
to that?

'SHRI B. V. ABDULLA KOYA:
Nothing less than a judicial inquiry
will satisfy us.

DR. XK. MATHEW KURIAN: We
want a judicial inquiry. Do not go
by the reports of the police officials
(Interruptions).

SHRI MONORANJAN ROY: Sir,
let hlm say, “Yes” or “NO”,

MR. DEPUTY CHAIRMAN: Mr.
Roy, ' please take your seat. The
Minister will say what he wants to
say. -

SHRI OM MEHTA: Sir, there are
two or three relevant questions which
hive beeri raised by Shri Koya. He
askeéd how many police people were
injured and how many of them receiv-~
ed bullet injuries. The total police
injuries in the area were 96 and the
injureq were 66 on 2nd February, 2
on Tth February and 28 on the 14th
February.

SHR] B. V. ABDULLA KOYA:
By stone-throwing?

SHRI OM MEHTA: Out of these
people, 18 were geriously injured and
one of them was injured by a bullet
and it wag from a .12-bore gun which
is never used by the police. It is a
.12-bore one which is not used by the

police. ..... (Interruptions). Sir, we
do not want to take any Trevenge
against any innocent people. We

would like to assure again that Mrs.
Indira Gandhi’s (:}oyernmqgtr_;ig 't:he
greatest protectof of the minorities
which gafeguards the interests of the

minorities.... (Interruptions).

DR. K. MATHEW KURIAN: It is
the joke of 1975. I think it is the

greatest joke of 1876B.
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MR. DEPUTY CHAIRMAN: Dr.
Kurian, if it is a joke, you don't have
to shout abous it.

DR. K. MATHEW KURIAN: It is
not only a joke, but it is also a cruel
joke.

MR. DEPUTY CHAIRMAN:
don’t shout about it.
you enjoy the joke.

SHRI OM MEHTA: Sir, it we try
to protect the people against arson
ang loot, even then we are blamed
and if we don’t protect them then
also we are blamed.

You
If it is a joke,

SHRI HAMID ALl SCHAMNAD:
Our only plea is for the appointment
of a judiciel committee for inquiry.
We will be satisfied with that. Le%
there be a judicial inquiry into the
incidents.

DR. K. MATHEW KURIAN: At
least for the sake of the stability of
the Kerala Government have g judi-
cial inquiry.

SHRI OM MEHTA: Sir, 1 will
request Dr. Kurian again not to poli-
ticize the issue. He has been trying
again to do that with the friemds of
the Muslim League,

SHRI B. V. ABDULLA KOYA:
When he refers to the Kerala coali-
tion, I happen to be a party to that
and_ therefore, when he throwe you
a challenge, there is trouble.

SHRI OM MEHTA: Sir, about th
inquiry.. ... -

SHRI RABI RAY: Mr. Koya, are
you then going to quit the coalition?

SHRI OM MEHTA: Sir, abowt the
inquiry I have already said.

SHRI MONORANJAN ROY: Sir,
judicial inquiry must be there.

MR. DEPUTY CHAIRMAN: Mr,
Roy, let the Minister speak. If you

people do mot want fo hear him, !
wnl wind up the Calling-Attention
debate. ) . L

[ RAJYA SABHA ]

to a matter of
urgent public importance

SHRI OM MEHTA: Sir_ the area is
under curfew now, Some people have
been injured and they are in the
hospitals and we are trying to see
that normaley is restored in that area.
If immediately an inquiry is ordered,
again they will lose their patience...
(Interruptions) .. But we are watch-
ing the situation, Sir, and we will
also consult{ the honourable Members
as to what ig to be done in future,

176

Sir, he also mentioneg about the
release of those who have been arrest.
ed, Sir, we would again like to say
that we have no grudge against those
people who are innocent. Ag soon as
normaley is restored there and if we
find that there are some people who
have been unwittingly arrested in the
crowd, we will certainly release them.

PROF. RASHEEDUDDIN KHAN
(Nominated): Sir, the recent happen-
ings in the Jama Masjid area consti-
tute a serious issue which should
neither allow the Government to
come out with facile and complacent
statements as if nothing extraordinary
happened where nor give an opport-
unity to the Opposition parties to fish
im troubled waters. The fact of the
matter is that all of us remain un-
convinced abouty the way the state-
ment has beem made. I say this
because the happenings there should
neither be given a communal twist nor
should they be politicized. But having
said that, I would also add that it
should not be under-estimated either.

Three aspecty of the problem are
involved, First g the problem of the
role and worly of the Wak! Board.
Second is the question of aceession
to the ‘Imamat’ of Jama Masjid. Third
is the problem of the role and res-
ponsibility of the police and those in
charge of the problems of peace and
security of the people,

Sir, how do we link up the work
of the Wak? Board with ‘Imamat’? As
far as T amuiconcerned, it is not very
clear. Let me start with the question
of Tmamat’. Thig is for the first time
after independence that the question
of Imamat’ to Jama Masjid has arisen,
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because the old ‘Imam’ wag there when
India became free and the question
has arisen now. It is also a fact, as
Dr. Z. A. Ahmed mentioned, that in
“Darul-Salaam sometimes the right of
heredity i3 also maintained. But it
is also an important factor that on
the question of ‘Imamat’ the ‘Ijtama
of Ulema’ ig called for. While speak-
ing of the ‘Ijtama of Ulema’ it is also
understood that unless you have the
Wwhole situation of ‘Darul-Salaam’,
probably the question of Imamat’ does
not arise. Therefore, I would appeal
that in view of the fact that Abdulla
Bukhari has been released and also
that Mr. Qureshi has offered to arbi-
irate, the whole question has to be
examined not only from the angle of
accession but what is the consensus
aleo,

My submission, without looking
‘wise after the event is that the pro-
blem has not been solved in  the
manner in which it should have been
solved years back in 1973, in July
1973, when ‘Dastar Bandl’ took place.
1 would also suggest that in a frame-
work of free expression people some-
times use abusive expressions. If the
“Imam’ of Jama Masjid has allowed
thimself to gpeak in the manner which
ig not expected of ‘Imam’, that is
another matter altogether, But the
question of succession should not be
brought in,

Sir, the working of the Wak{ Board,
if 1 may say with due respect, is far
$rom satisfactory. According to a
conservative estimate about Rs. 4000
crores is locked in Wakfs in India.
This is based om conservative esti-
mates. I would suggest that the
whole working of the Wakf Board be
smodernized also. The working of the
Wakf Board is the working of am
autonomous institution, I think that
persons who are part of the x:uling
party must take a concerted action.

Lastly, I will say that the police has
exceeded its limit while handling the
whole situation. Whenever the ques-
tion of peace arises, the police usually
exceeds the limit, Half of what my
friend, Dr. Mathew Kurian, has
stateg is right If one ot the accusa-
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tiong made by the Opposition Partiey
is right, it is 3 matter for concern.
This aspect has to be investigated.
What has actually happened in Jama
Masjid, as far as I think, is not between
One community and another commun-
ity. It was excessive mishandling of
the situation by the police, out of fear,
out of apprehension. I would request
Mr. Om Mehta to understand the
problems of the Muslims also. In a
predominantly Muslim area, g little
more imagination is called for. I
would entirely agree with the pro-~
posal '‘made by almost every member
from the Opposition that a judicial
inquiry ig called for. Why should
there be any hesitation on this
account? .., . (Interruptions).

SHRI HAMID ALI SCHAMNAD:
Unanimous view,

PROF. RASHEEDUDDIN KHAN:
The question of the loss of life and
property is also to be investigated.
Destruction has taken place on a large
scale. I would also suggest that apart
from an amicable settlement of the
question of ‘Imamat’, you should also
consider ways and 'meang of including
Muslims in the Delhi Police. One
way in which the problem of West
Bengal was solved by Mr, Siddharta
Shamkar Ray was a big inclusion of
the Muslimg in the Police. Sir, I
think if we have a balanced police
force it will certainly contribute to
harmony. Therefore, I will end up
by saying let not the Minister of Home
Affairs be composed, When the cir-
oumstamces are out of all proportion,
it is good to be somewhat agitated. I
would like Mr. @m Mehta to be some-
what agitated.

SHRI OM MEHTA: 1 assure my
friend that I am equally agitated
because I know that when thig law
and order problem comes up, some
innocent people are hurt. We are
trying that these things are not
repeated in Delhi which is a congested
city. He has rightly said about the
Delhi police. We are irying to raise
the percentage of Muslimeg in Delhi
police. We have given special instruc-
tions to Delhi police to reeruit more

. smd mote Muslima in Delhi police.
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[Shri Om Mehta]

The other points he has raised are
mostly about Imamat- and Wakf. and
it is for them to clarify their position,
I have nothing to say about it
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e far, AT T o8 faer | g@®
T2 gAY a6 feeelt & feedy sfam
mgw & foerm o3 1 W 3w T AR
S #1 Tgfrg w5 38 freag fear
ﬁ?gﬂifa?rmﬁwmlﬁrﬂ
WWW%W% T qv
WS, @, ey # e ezl w1
W TET aray | St i hgar aed A
1 g ot wEr e oS g
grEgs & qar & wax fremre e
a7 g, Tafag 39 4 ¥ o9x faamr A
WA BT AMEY 1| HIGT BT Aq9d g
e e few dEfE gE
gafag st wmegy iR S e
& gt femme fear o &1 sew
R GRS S o s

ol AT Wit : I T A R
FAT W T AT B )

St TyRAITge  § 929 e ¥
TR ¥ ag fHagT s 9w §
fF.... | (Interruptions) M@y #e
I g aifed |

MR. DEPUTY CHAIRMAN: Mr,
Yunug Saleem, you spoke for fifteen
minutes and you should have no cause
for complaint.

SHRI MOHAMMAD  YUNUS
SALEEM: The way that he is relating
a story, an absolutely irrelevant story,
he is wasting the time.

wft AT - e, § ag faea
FEA g g & uw o qudr $9gH
g ¥ St aga g aref § &, AfeT
o FOG ¥ T ™ §

=t qgrRe qF@ ¢ A {WE TG
afty

St URARGW . WL w9 A

g, g1k g At e AR A )
St qvaTE wgAR S faw Wk SR
oF #ST = Faif@ F faAr 9= A
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SHRI B. V. ABDULLA KOYA: Not
only you,but even Mr. Ibrahim Sulai-
man Sait, President of the Muslim
League, could not see him.

o URATIEAW : 9g W A
A, § ag Fg wrgar § {5 faow
dmatare ¥ oo dr ¥ gww gar g
JHET CF qOFT TATAT @ g 1 A
TR & A Fear wwar g
TR T HET & GEANT a5eF AT8d
tFmag T aed fafea 7 &
qt 78 a7 FEeT g fF moamn
qET § &8 agd g9 Agl g
=fge | = MW AT a7 WEr FdA
for 71 5@ wER F 98 [ Hifew T
g & a9% de a1 gwd fAgan ¥
W@ e | wa § g a7t #i aqarn
wr g ? & swfae samr g & ofeg
FHafa faardt agr faaww & ST
qqT & 9F 44 At FEI T IAL WA
gore] ¥ A< frar qfewm T w
qIE *T Qe T@T 91 g9 WY gAY F@r
I3 §ER qies 39% 18 # o9 F5
aifve #X @ § afs sed @ §
gl qrEf aeEe F9 §1 |

F mfEd ad AT JE | T )
St HisET fWW & SAw fWTRd A
TE At T A W 9w aw awn
JE & FrEX TN sifed &
FaHT AR qETE TE od 7
SHRI MOHAMMAD  YUNUS
SALEEM: Sir, on g point of order.
Sir_ it is absolutely incorrect to state

that Mir Mushtag Ahmed wag not a
member pf the Wakf Board.
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MR. DEPUTY CHAIRMAN: But,

‘that is not a point of order,

SHRI MOHAMMAD

of facts.

s RAATTgor ¢ @ foeer &
feget wfyee S awa gl 9T AR
A A e oF ¥
Hagedr TG #1gwAT fgrr o7 ITF
7 Tafew qert § A &0 ¥ qEeat
F1 TAET a-gfeaq gy dwrT ST
afesrg @y =& A= @ ? ST T o
w7 qraaE § o ag wg forar war .
fragwefmaasr®E? =
et i 9 WY R oF
froare T wg) foar an fore ) faar
77 fF Sara sy wiees dag segEar
ST w1 wRET g 7 SR
Heat gz =iz e &1 ga™ 39 a@
T a1 fF foeelt & Y SA AwA
wegeet avard sfaer 89§ fF ww
€2 &7 AT g WA AT A g 7

TR, 2 FEA FT AFAH ATE-
T G AR TGt TEAS & | SHA T
arfsrer grdr § fF A gHTY 9% &
e sy | fomr ot o faRw
I IF § qg AEH AW, FW 15
SATER T WILT FT IO Hgl Agiear
e fror & i @ & ¥ woeT ve
HTEF TAT § AR IW AT To41 THT T
T FX W@ A1 A Fg @ A fF oAgy-
HH A THW W ¥ 9L § A 98,
Tg TAHTI AT A €, I B &
aredt §, faege go AR g3
& gafag st +fr aXT #1 gy Wy
BT FT WY § T8 AT § | 7 O
T TuR Oy ST Rt o} 9
TETT HAT T AT g1 QT 4T HiX I
THIH g A HeF Y HAfATa A1 ST
& qrAY @ % fFaT 91 gy 9T v
HTT AEAT THFRH § QT NGT—HF THHT

YUNUS
SALEEM: It is an incorrect statement
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T H g & gered 1 & W §, ¥ S
FATH T AT FT

MR. DEPUTY CHAIRMAN: You
will have to wind up now,

S} TIKATRO . Ig HIOT aAHT
TG 3 1 2N, & U3 IR AV A G
FFT | FTHS T [ (F@da) & ast
# gard 5676, 2 WA, 1973 F AH-
AT FETET qgg F " a1 i done
AFF A1 FT 9 ATH 62 AT 833 o
HR 32 947 99" R gfomT § TR
feeetr ¥ ifeuw Jomw &% § gaen
T w1 3§ e SeRIrd @l
§ W 9% A F ATA HWEAT ;I
wfow qref waw et F g Feaw
F AAT AEATR | A, FEY 9,000
%o FE 10,000 To TUT ¥ TEL AT
&1 A & R 7Y ARAT AT §, orar
T Ay (el 3 g R, T 0w
fewaw TR & 1 sftwg A
FNaq =W § WY @R FqT W
T W

MR. DEPUTY CHAIRMAN: Now I
have called him. You have been
teking minubte after minute,

! THAWWgw ;. & gy iz q
TR FW@IE | AT UF 999 8 WK
Y "W AYAT q9T dEH F gErAa
we W & & oww g syfefma
Y T T FIE TORT TG |
fow fem @ sfewr T w1 Sifqae st
%) gErT T wfeew aw fear o,
99 feq ¥ @1 sqfsfmmw v 7t 7@
aAX g 1 Rl & wgaT g 7 waa
H forom farey <=0 % o1 € S gy
T F §1T &, T A7T-59 g1 H ¥ 740
IHF ol #Y W d 9K
A #i¥ ¥ UF GOEHG FAE GF

‘ﬁl
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R T C U e L |t A" Agat : § qg @ S
FARITAgTETGEUE | g fr ami 7 Difgdl 97 w1 gt
§ ag aqemar argar g v g 5 avaet A HJifE ag HAT S 9 w1 A A

1 grweTas A FET ARy &,
FHAT TG IAT AET ¥ AR EH
| & g9 AqATRT §

(Interruptions)

N TAAATIGA : IR Heee o
"1 & Heair T war ?

!-ﬂ!z’twwgat: miﬂfo qTedTo
Y ORI 147, 148, 149, 324, 354,

432, 437, AT 442 ¥ gmiq fwa
T T

Sff UKoy #E, G
e AT MK § & 99 I wqA
¥ faa % fau s & off, o qw
ferdt #fme= 7 A I T F gafee- €&
F g i 9% & wiar & Araga fewm
g wafwe ga amEr ey f T
T T aFd § 9 q% g fawm gw
TR A TATIT ALY | AN T Gy
¥ oW gar ot § q91 9 S9! 9

=) sitw Agar ;AN Y wwy ar e
F Wt & e arg ¥ fedq i oy,
et a3 smdo dro Yo
F s [TETT /WO
Iz @ A wg & =wfew
¥ oIl g9 ¥ ued 3@ Y, 39 g5 §
% g FRAT AT § 5 o A S
U ¥, ST W7 TEAY gY ¥, T AT Heex
Y & fou wfesgr & s A T
et avg & g7 & g=d 0T 0 |

Y URATYIQE © Tg a1 AT R
Fadt &, wfEA fee agt = O W
fog ag & wx Ay | gfew F @ &R0
FI Afewrs & wFa T &Y TE AT "7
ST g S AT I gy A ARy T
HT T Fo7g ¥ g9 F w= Fg R AR_
SEC

)

Thiveaelt X A T | & 3w AT
1 TGt ArAar g ofes B § wfear
F Hea MAT Fors, R qorg A
AR A |

AWMU : FAFE I
CRETEC

s wiw "gar Wi R oA
w7 S
1 AT : A & a2 fraew
F3AT argar § fF forawr S #1 i
T § q FAT § FAL T & A F9C
gAY T A

~

MR. DEPUTY CHAIRMAN: I
won’t allow you to have a running
dialogue with the Minister. You have
asked for certain clarifications and he
is replying to them.

7 A Agal IR A &1 A
T qer & AR A IEEy §mer
fear 1\ Sfew & ag ager 9T =TEAT
g fr gw T & foamw adf § A
sgin few dgw ¥ feamw w7,
Taie % faars F71, O I 9@ A
g O 9 GOt g F & A9 &
FEd & |

(Interruptions)

;. AHATLTO : FATQ AT Fireearr
FOE G M| FHAMG F A H
R Efew & U9 § g4 50 I
q ot SgTeT AT R &<t M@ o

s W REAT : A9 a7 & qE
F@Eargn s w1 ga faar feet
Freor & frdy ® frerare W w<F
g s
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.7 (Interruptions)

Lalit Narain Mishra is the man who

has gone

=it sitq Agar : qfaq AT fas
%ﬁaﬂmu@m%mﬁﬂ%

B T R R

Hi ARARTY ;. § WA F
fgars oY fgar § wR 9w 7@ W@
wgar § 5 afaa o, 5g 9g gy oY
Frgr
T stolw Agar: ww i A &
fgors gewm@fea am w § F9
fedt e ¥ To X far a1 gee
ol fem g gt 7 7

S AT : a0 de ma
qref g g | .

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain -you should be prepared to
listen to him. Now, there are three
more names, but we have taken quite
some time and I am not going to be
as libera; as I have been, but [ will
permit them of course; I will give
them two minutes each.

SHRI M. KADERSHAH (Tamil
Nadu) Mr. Deputy Chairman, Sir, the
dispute between the Imam and the
Delhi Wakf Board could have been
avoided by settling the issue of the
Imamat well in time and by follow-
ing the accepted principle 6f the
hereditary succession to the Imam-
hood and the charges, if any, against
the Naib Imam could have been dis-
posed of this way or that way through
the accepted channels of inquiry and
decision. ‘The subsequent riots on the
issue and the loss of 12 human lives
does not speak well with the Delhi
Administration and the Delhi Wakf
Board. This ig becoming a common
feature that on very flimsy and minor
issue the lives of human beings are
lost and Government do not sincerely
try to curb this tendency on the part
of local and district officials in charge
-©of mainfienance of public security.

[ RAJYA SABHA ]
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The Government while taking the
issue to its courts has denegrated
itself from the federal Government to
a level of a local-self Government.
The autonomous character of the
Delhi Wakf Board and the Jama
Masjid Management has been tamper-
ed with and it does not speak well
that such minor matters of local
character should be handled by the
top politicians of the ruling party at
the Centre. The autonomy is an
eyewash with the Government in
Delhi and the dictatorical tendencies
on th part of- Congress leaderg are
fast increasing. I would appeal to

“the Prime Minister to put a check on

such rising tendency.

- In case the Government felt that
the functioning of the Delhi Wakf
Board was not up to the mark and
the Board was not able to solve the
issues of the Jama Masjid, proper
steps for reconstituting the Board
could have been taken instead of
keeping the dispute pending till it
took the ugly turn. The Muslim popu-
lation was not even aware of. the
dispute till February 2 when the riots
broke out and the Naib Imam was
arrested. The Wakf Board sghould
have taken apropriate steps to inform
the Muslim population about the so-
called allegations against the Naib
Imam and its decision not to allow
him succeed his father,

I would like to know whether the
crimeg alleged to have been commit-
ted by the Imam attracted the provi-
sions of MISA, Is it a fact that the
Imam wused to deliver anti-Congress
and pro-Jaya Prakash Narayan
speecheg inside Jama Masjid? I would
also like to know whether the Wakf
Board has powers to nominate succes-
sor to Imam. In this connection I
want to know whether the Imamat of
Jama Masjid has been recognised by
the Wakf Board, or by any other
convention, as being hereditary.

I would also like to know whether
it ig advisable for the Government to
permit Mr. Qureshi, Minister of State
for Railways, to mediate in the dispute
between the Imam and the Wak{

Poe T
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Board, of which another Minister of
‘the Central Government Mr. Shah
Nawaz Khan, ig-the Chairman.

Again, along with my colléagues, I
would appeal for a impartial judicial
.inquiry.

““SHRI OM MEHTA: Sir, he has
given.

* SHRI VEERENDER PATIL (Karna-
taka): Sir, while replying, I want him
1o clarify one point. It has been
repeatedly said from this side that
when the Imam was arrested under
the provisions of the Indian Penal
«Code, why was he detained under
MISA subsequently? Because they
have given solemn assurance to this
House and also the other House that
the MISA is going to be used only
against smugglers, blackmarketeers
.and anti-social elements. Let him
clarify this,

" MR. DEPUTY CHAIRMAN: I want
.you to reply to Mr. Kadershah first,
and then if you want.you can reply
to the other thing because, oetherwise,
it is very difficult, The Member is
-on bhis legs to ask questions.

SHRI VEERENDRA "PATIL: Let
him clarify this,

SHRI OM MEHTA: Sir, I have
already replied to all the points
raised by my honourable friend, and
‘he has given gome suggestiong also.
But 1 will inform him that it was not
that he (the Imam) wag delivering
anti-Indira or anti-Government
speeches, There was a dispute bet-
ween the Wakf Board and the Naib
Jmam. He has .... .
anti {Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain I have told you just now
that he will reply to Mr. Kadershah.

SHRI OM MEHTA: If Shri Kader-
shah allowg me, I will read from
anather editorial of “Mulk-o-Millat”
‘whose Editor is a Muslim. .
?ﬁ" °
o T AT GG HTF HTET |
A SN 9 g@ar 95y €t I3aT F
ATE AT ¥ fF g st
ot Lﬂ_ e F;.f o

E TN "n r#}f.\- . oA

1
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w7 ufan, fowda & fag @ ogar 1 at
73 HfT 1

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, I know what I am doing
and I am very fair in this. You need
not draw my attention to this. ..

SHRI' OM MEHTA: I am not read-
ing the full text of the -editorial, I
read only a few lines: - .

“That so-called Imam Saheb of
Jama Masjid hag again started his
disruptive activities after a lull of
few months. It is known that in
the past, selfish elements have
always tried to exploit innocent
Muslims for their personal ‘ends.
Imam Saheb is also at the same
game now and in the name of re-
-pression of Muslims, he wants to
instigate them. The task before the
Muslims is to act with wisdom and
care. They should not allow misuse
of the slogan Allah-hoo-Akbar in
the manner of Muslim League before
Independence resulting i the
Muslimg bemg left in the lurch.”

So, Slr, 1t wag not that he was deliver-
ing anti-Government or anti-Indira
speeches. All sorts of speeches he was
delivering from the portals of the
Jama Masjid. And I will again say
that ha wag arrested under the Sec-
tions of the Indian Penal Code. Sub-
sequently we thought that his return
to the place may result in a great dis-
order. When some representativeg of
the people came to me and said that
on Friday. the 7th, there should net
be any curfew at the time of Namaz,
I requested the Delhi authorities not
to have any curfew at that time. And
what happened? When we were hav-
ing the meeting of the Consultative
Committee—Mr, Rajnarain was there—
at that time the news came that again
a crowd has gathered and attacked the
police. Two policemen were injured
but for the incidents on the Znd of
February, for the incidents of Tth of
February and for the incidents of 14th |
of February, people have praised the~—
police for the patience and forbear-
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[Shri Om Mehta].

amce with which they acted on those
occasiong when police people wers
injured. It was mot only two police
people who were injured; there were
many ‘more who were injured. About
28 were injured ang still the police
did not use any fire arms and all the
national dailies which are coming
from Delhi have praised the patience
" with which they acted.

sft TR Aoy @ SAA TEHT qTH
&t Foar oy f are § A § o
© QT T Y

MR. DEPUTY CHAIRMAN: Mr. K.
Chandrasekharan.

SHRI K. CHANRASEKHARAN
(Kerala): Mr, Deputy Chairman, Sir,
1 shall confine myself to Yyust three
points and leave the matter. Sir, it
was very amusing, if 1 may gay 80,
to hear the hon. Minister’s speech that
Government have got nothing {0 do
with the dispute and that in the matter
of arbitration. Government have
absolutely no hand in the matter. It
is impossible to imagine, Sir, that Mr.
Qureshj could have agreed to take up
the arbitration without the consent
and agreement of the Government at
the highest level. May T say, Sir, that
Government had foreseen the demandg
that are likely fo be raised in this
discussion and are trying to stall the
effects of this discussion by nominat-
ing Mr. Qureshi even earlier than these
discussions. A definite modus operandi
ig in evidence in the whole matter as
is evident by the appointment of the
Mathew Commission before
ment has begun its session. Now, Sir,
in the case of this particular grave
matter which is to be discussed here,
it already came in the newspapers that
Mr, Qureshi has agreed to abritrate.

Then, Sir, the other important thing
that I would like to place before the
Government is that probably for the
first time in this country, the Preven-
tive Detention law has been used
against a religious leader. 8ir, the
Preventive Detention law hag not been
used, if I know a right, even against

Parlia- .
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Anand Margis, Anand Marg being
probably very much the scare of the
Government. But it is most unfirtu-
nate, Sir, that the Preventive Deten-
tion law has been wused against a
religious leader of a minority com-

munity. i
2 PM. This can repeat ijtself on a
great massive scale in my State of
Kerala where the Jacobite Christians,
another minority, are very much
ridden with disputes, and it would be
possible for the Government to pre-
ventively detain them,

The third thing that I suggest is that
this Wakf Board under the chairman-
ship of Mr. Shah Nawaz Khan, whe
behaved ag a coward at the time of
the incident, has absolutely no reasor
or justification to exist. The sovner
this Wakf Board is dissolved and a
new Wakf Board is congtituted the
better it would be for the Muslims .n
that area. I would also suggest that
the Wakf laws be properly amended
so that the system of nomination by
which Wakf Boards are constituted is
no longer there.

SHRI OM MEHTA: No new pocmts
have been raised; I have replied to
all the points. About nomination, that
is under the Act—whatever they are
doing—and they are nominating.

SHRI KHURSHED ALAM KHAN
(Delhi). It is very difficulty to say
something in two minutes.

MR. DEPUTY CHAIRMAN: You
have to say because I cannot be giving
more time now. We have taken two
hours, This is the maximum time
that we have taken on a Call Atten-
tion Motion.

SHRI KHURSHED ALAM KHAN:
The second of February, 1975 was one
of the most dismal days in the lives
of about half g million pecple of
Shajahanabad after 1857. The whole
incident is most unfortunate, and it
is all the more deplorable that it is
being ‘exploited by the various com-
munal parties for their political enda.

-~
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AN HON. MEMBER: Including the
Congress.

SHRI KHURSHED ALAM XHAN:
Well. I must say that it is not the
Congress but it is the most communal
political parties, and Congress is not
a communal party .. (Interruptions).
Why are you getting worked up?
Please listen.

The incident of 2nd February has
it origin in the lack of communication
between the Imam and the Wakf
Board. It must be said to the credit
of the Wakf Board that they have
inherited a rich legacy of difficulties
from the previous Wakf Board appoint-
ed by the Jana Sangh when they were
in power in Delhi. However, there is
one thing which is very clear that in
al] these things, the communal parties
have tried to play up the game of
exploiting the sentiments of the Mus-
lims. Itistothecredit of the Muslims
that they have seen through their
game and have not played it accord-
ing to their wishes. There is also an-
other revealing fact. If somebody
looks into the issue of papers like ihe
Organiser, the Motherland and the
Pratap before the 1st of February and
after the 2nd of February, 1975, it wil)
be seen that before the 1st of Feb-
ruary the Imam was described 55 an
evil, and all such things were said
and written about him; but after the
2nd February the same Imam became
a hero; he was treated as a hero. It
appears to me that there is a great
relement of serecy and surprise about
the fire which was set to about 20
shops in rear of the Mosque and the
Jamia Hotel. It ig reported that the
mob was led by one of the 'ex-munici-
pal counsellors of the party, which is
responsible for creating all the
trouble in the area.

AN HON. MEMBER: It is the Jana
Sangh.

SHRI KHURSHED ALAM KHWAN:
You have put the word in my mouth.
Similarly, the people from the other
side were saying why they should not
go to the mosque. But these were tl?e
gentlemen who burnt three mosque in
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the Sadar Bazar area only in last May.
Now, Sir, what is the ailment of the
Wakf Board? This Wakf Board has
failed to do its duty. With due res-
pect to the Chairman of the Wakf
Board. though he is a fair-minded
person, I fee]l that he has no time.
A person of the status of an Addi-
tional Secretary of the Government
cannot find time for such a work.
Therefore, the Wakf Board Chairman
should be replaced. In fact, the Wakf
Board should be abolished. There is
need for appointing an Administrator
for the Wakf Board immediately.

Another important thing is that the
Wakf Act itself ig outdated and needs
comprehensive amendment  which
must be carried out immediately. Thig
is very important.

As for the Delhi police, recruitment
to the Delhi Police will alon2 not
solve the problem. I would request
the Home Minister that he should see
to it that minority people are recruit-
ed in the Border Security Force and
the Central Reserve Police because
they alone are responsible for main-
taining peace and communal harmeny.

SHR] OM MEHTA: Sir, some go9d
suggestions have been made_. We will
try to do whatever is possible.

MR. DEPUTY CHAIRMAN: Shri
Rajnarain, Special mention.

REFERENCE TO SHRI RAJNARAIN'Z
ARREST

st TwATaEn (ST WA ) K
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